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(d) whether Governmellt are making 
a thorough assessment of the {efug~ 
problem in Manipur with particular re-
ference to their OIItstaadint; legitimate 
grievances? 

THE DEPUTY MINISTER IN 
1HE MINISTRY OF SUPPLY AND 
REHABILITATION (SHRI G. VEN-
KA TSW AMY) : (a) to (d). The informa-
tion is being collected from the State 
Government and will be laid on the 
Table of the Sabha. 
ArrauI!:ements for educaUou of Jawans 

5586. SHRI N. TOMBI SINGH: 
Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Government have made 
arrangements for the education of Ja-
wans while in active service; 

(b) if so, the basic featuret; of the 
arrangements; 

(c) whether there are diplomas or 
certificates equivalent to diplomas and 
certificates issued by Indian Universi-
ties and Secondary Education Board; 
and 

(d) if not, whether Government are 
considering the introduction of ade-
qu~te academic facilities for the J a-
wans anli officers of the Indian Army? 

THE MINISTER OF DEFENCE 
(SHRI JAGnVAN RAM): (a) and (b). 
J swans are imparted education while 
on active servIce through instructors 
provided by Army Education Corps. 
Classes on Unit/Formation levels are 
organised as a part of education train-
ing. Funds are provided for the JCOs 
and ORs in the Army, out of which, 
text books, stationery and other teach-
ing aids are purchased. 

(c) and (d). The arrangements are 
considered adequate. The f0110wing 
diplomas/ certificates are equivalent to 
diplomas/ certificates issued by Secon-
dary Board:-

Army Examination Civil Equivalents 

(i) ArmySpecialCertibcate Matric 
Educatiof' Examination 

(ii) Ar.my Higher Secondary Higher 
Certincate of Education Secondary 
Examination. 

Since the education is limited to 
Higher Secondary, the question of 
Univenity certificates does not arise. 
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Heavy Industries iu North-Eastern 
Areas iu Private Sector 

5587. SHRI N. TOMBI SINGH: 
Will the Mirustry of HEAVY INDUS-
TR Y be pleased to state: 

(a) whether some of the big indus-
trial houses have agreed to stan Heavy 
Industries in the north-eastern areas in 
the private sector; 

(b) if so, whether Government have 
allowed them some eoncessions as a 
llesture of encouragement to those who 
are ready to help backward areas in 
industrialisation; and 

(c) the names of industrial houses 
which have so agreed and the types of 
industries being started and tbeir loca-
tions? 

THE DEPUTY 'v!ll\']STER IN 
THE MINISTRY OF HEAVY IN-
DUSTRY (SHRi DALBIR Sri'<GH): 
(a) No schemes have yet been re-
ceived from the big industrial houses 
to start Heavv Industries in the North-
Easten arcas· in the private sector. 

(b) To promote industnal develop-
ment in the backward areas a number 
of steps have been taken during tbe 
Fourth Plan period. These include-

(i) concessional finance from the all-
India term lending financial institutions 
to industrial units in selected districts; 

(ii) investment subsidy to industries 
in selected backward districts. From 
1-3-73 the rate of subsidy granted for 
setting up industrial units in these se-
lected backward districts has been in-
creased from 10% to 15% and the 
ceiling of investment eligible for sub-
sidy raised from Rs. 50 lakhs to Rs. 
1.00 crore; (iii) The Central transport 
subsidy scheme applicable to the North 
Eastern Region as well as to Jammu 
and Kashmir; this scheme has recent-
ly been extended to certain other areas 
as well. 

These concessions are available to 
all entrepreneurs including those be-
longing to the larger industrial houses 
for wbom no further special conces-
sions have been as yet evolved. 

(c) Does not arise. 




